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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGtNAL APPLICATION NQ.62 of 1992 

DATE OF JUDGMENT: 27th August, 1992 

BETWEEN: 

Mr. p,Venkata Rao 	 Applicant 

AND 

Union of India represented by 
The Director General, Posts, 
New Delhi-i. 

The Chief Postmaster General, 
A.P., Hyderabad-1. 

The Superintendent of Post Offices, 
Vizianagaram Division, 
Vizianagaram-531202. 	 .. - 	Respondents 

COUNSEL FOR THE APPLICANT; M/s C. Suryanarayana & P.Bhaskar 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, Addl. CGSC 

CORA.M: 

Hon'ble Sflri C.J.Roy, Member (Judl.) 
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JUDGMENT OF THE SINGLE MEMBER BENCH DELIVERED BY THE HON'BLE 
SHRI C.J.ROY, MEMBER (JUDL.) 

Shri C.Suryanerayana, learned counsel for the 

applicant and Shri N.R.Devaraj, learned 	.t-Standing 

Counsel for the Respondents are present. Heard. 

2. 	This case of compassionate appointment was filed 

by one Mr. P.Venkata Raof 	alleged to haie been adopted 

by the deceased who died in harness after serving 26 years 

with the 3rd respondent. 

3• 	There is no statutory evidence by the competent 

court produced before me to show that Mr. P.Venkáta Rao is. 

an adopted son of the deceased, Late Shri V.Janaki Rao. 

For compassionate appointment, a representation was 

made by the adopted son (applicant herein) and the respon-

dents have under Annexure A-2 dated 9.1.1991 considered and 

rejected the case. However, afteearing both the sides, I 

feel that this matter could be disposed of with directions. 

The other points of attack of the respondents have not been 

considered. 

The applicant is directed to establish his adopts 

ma proper court of law and with a certificate of adoption, 

contd.... 
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he may approach the Department for compassionate appointment. 

In the event of his approaching with a proper certificate of 

aaoD. the Department may Yreconsider his case according 

to the rules. 

6. 	The application is accordingly disposed of with 

no order as to costs. 

(Dictated in the open Court). 

A  

Member (Judl.) 

Dated: 27th August, 1992. 
IDMXeput Registgr' A 	I 

To 
The Director General, thion of India, 

Post91lhi-1. 
The Chief Postmaster Genera&, A.P.Hyderabad-1. 

The Superintendent of Post Offices, 
vizianagaram Division, Vizianagaram-202 

One copy to Mr.C.Suryariarayana, Advocate, CAT.Hyd. 

One copy to Mr.N.R.DeVraj,  Sr.cGSC.CAT.Hyd. 

One copy to Mon'ble Mr.C.J.Roy I MeSDer(J)CAT.Hyd. 
vsn 

One spare copy. 
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TYPED BY (/thMPARED BY 

CHECKED BY 	APPVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENGi 

THE HON'BLE itIR. 

\AND 

THE HON'BLE MR.'.8ALA5uBRAMANIAN;M(A) 

AN 

THE HON1BLE MR.IANDRASEKHAR REDDY: 
MEMBER(J) 

THE HON'BLE MR.C.J. ROY ; MLMBER(J) 

Dated: .2i7-. 	- 1992 
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O.A.No. 
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Adndted and interim directions 
issud 

Allowd. 

Disposed of with directions 

Dismi sed 

Dismised as withdrawn 

Dismi sed for default 

M.A.O dered / Rejected 

No orders as to costs. 
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